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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 254 of 2020 (SZ)

IN THE MATTER OF:
SugandhiShekar, Karnataka ...APPLICANT

Versus

Union of India and Others ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENTS NO. 8™ AND 10™

MOST RESPECTFULLY SHOWETH:

. That Respondent No. 8 herein vide the District Coastal Zone
Management Committee, Udupi (‘DCZMC’) has recommended to the
Karnataka State Coastal Zone Management Authority (‘KSCZMA’) to
take appropriate action against the Respondents 21, 22 and 23 herein for
violating the provisions of the Coastal Regulation Zone Notification,
2011. The proceedings of the DCZMC, Udupi dated 07.04.2017 (against
Respondents 21 ang 22 herein) is produced as Annexure A and the
Proceedings dated 25.01.2018 (against Respondent No. 23 herein) is
produced as Annexure B.

. That the KSCzZMA has issued a Section 5 notice under the Environment

(Protection) Act, 1986 to the aforesaid respondents. The copy of the said

notices issued to Respondents 21, 22 and 23 are Produced herewith as

Annexures C, D and E respectively.
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4. That the jurisdiction as per CRZ Notification, 2011 is as below:

the land area from High Tide Line (hereinafter referred to as the

HTL) to 500 mts on the landward side along the sea front.

CRZ shall apply to the land area between HTL to 100 mts or width
of the creek whichever is less on the landward side along the tidal
influenced water bodies that are connected to the sea and the
distance upto which development along such tidal influenced
water bodies is to be regulated shall be governed by the distance
upto which the tidal effects are experienced which shall be
determined based on salinity concentration of 5 parts per
thousand (ppt) measured during the driest period of the year and
distance upto which tidal effects are experienced shall be clearly
identified and demarcated accordingly in the Coastal Zone

Management Plans (hereinafter referred to as the CZMPs).

Explanation. - For the purposes of this sub-paragraph the
expression tidal influenced water bodies mean the water bodies
influenced by tidal effects from sea, in the bays, estuaries, rivers,

creeks, backwaters, lagoons, ponds connected to the sea or
creeks and the like.

land area between HTL and Low Tide Line (hereinafter referred to

as the LTL) which will be termed as the intertidal zone.

the water and the bed area between the LTL to the territorial water
limit (12 Nm) in case of sea and the water and the bed area

between LTL at the bank to the LTL on the opposite side of the
bank, of tidal influenced water bodies.

And, it is categorized in to CRZ | to IV Zones and Critically Vulnerable

Coastal Area (CVCA). The degree of regulation varies in different zones.

5. That

although, the areas that are ecologically sensitive and

geomorphologic features which play a role in the maintaining the integrity

of the coast have been classified as CRZ-, the Udyavara village of Udupi

R



3

Taluk is not entirely declared as CRZ |. The situation of respondent — 21,

22 and 23 units are as respectively below:

M/s. Hindustan Marine Industries (Respondent No. 21):
e Total area: 8632.725 sq.mtrs
e  Within CRZ Il: 1445 sq.mtrs
e Outside CRZ: 7187.725 sq.mtrs

M/s. Yashashwi Fish Meal and Oil Company (Respondent No. 22):
e Total Area: 22105.996 sq.mtrs
e Within CRZ I: 1550.202 sq.mtrs
e Within CRZ Il: 9778.974 sq.mtrs
e  Within CRZ IV: 296.795 sq.mtrs
e Outside CRZ: 10480.025 sq.mtrs

M/s. Unity Fish Meal and Oil Company (Respondent No. 23):
e Total Area: 4060.15 sq.mtrs
e  Within CRZ II: 822.65 sq.mtrs
e Outside CRZ: 3237.5 sq.mtrs

6. That although the Coastal Regulation Zone Notification 2019 has
prohibited certain activities within CRZ and has put certain norms for the
regulation of activities permissible thereunder, it is submitted that the

said notification is not under implementation as of now.

7. That the KSCZMA has issued notice to Respondents 21, 22 and 23

under Section 5 of the Environment (Protection) Act, 1986 to remove the

structures falling under the jurisdiction of CRZ.

8. That Respondent No. 22 has obtained stay from this Hon’ble tribunal
under Appeal No. 5/2020. And, with regard to Respondents 21 and 23

herein, the status is pending for action under Section 19 of Environment

fst

(Protection) Act, 1986.
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9. That Respondent No. 8 herein has not received any complaints or
applications regarding laying of pipelines for operation of any other fish

meal units from this area.

10. That the provisions of CRZ Notification, 2011 prohibit the establishment
of new fish meal units and expansion of existing fish meal units in CRZ
area. Therefore, adequate action will be taken in case of complaints or
notice of any such illegal activities. It is submitted that Aquaculture is not

being adopted in this area.

11. That there are chances of dissolved oxygen depletion due to direct
discharge of effluents to the River. And it is not true that every day the
fish and other marine life are dying. But it has to be monitored regularly

by the Pollution Control Board.

12. That the Department of Fisheries is collecting Fishery statistics by
statistical method by taking into consideration of fish catches in harbours
and jetties and preparing the data. An exclusive study can be taken up
by CMFRI, and only then can the number of endangered/extinct fish and

other marine species of the River stretch can be evaluated.

13. It is thus submitted that Respondent No. 8 herein vide DCZMC, Udupi
has recommended for action against Respondents 21, 22 and 23 herein
for violating CRZ regulations to KSCZMA as per Annexure-A
(Respondents 21 and 22) and annexure-B(Respondent 23) is produced
and KSCZMA has issued Section 5 notice as per Annexures C, D and E
for demolition of the structures established in violation of CRZ
Notification, 2011. The Respondent 22 has obtained stay from this

Hon'ble Tribunal in Appeal No. 5/2020 against the Section 5 notice of

H T
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KSCZMA, while action under section 19 of Environment (Protection) Act,

1986 against respondents 21 and 23 is pending.

%/—’C
(Shripati B.S)
Regional Director(Environment),Udupi -

HEGIONAL DIRECTE
(ENVIRONMENT)
UDUPL’

%mar
Deputy Director of Fisheries

DEPUTY DIRECTOR OF AilieRies
UDUP!

Q\'M \4\'/\(” :
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Mr. Darpan KM
Advocate for Respondent No. 8 and 10
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 254 of 2020 (SZ)

IN THE MATTER OF:
Sugandhi Shekar, Karnataka

APPLICANT

Versus

Union of India and Others ..-RESPONDENTS

AFFIDAVIT

I, G.M. Shivakumar, son of G Mallappa, aged about 51 years, resident of Udupi,

Karnataka, do hereby solemnly affirm and state as under:

e I'say that | am working as the Deputy Director of Fisheries in the Department
of Fisheries, Government of Karnataka, Respondent No. 10 herein, and am

conversant with the facts of the present case.

2 | say that the contents of the accompanying Reply are based on the
information available with the Respondent No. 8 and 10 herein in its normal

course of business and believed by me to be true. !

#
<

pEPUTY DIRZEFANENTFISHERIES

——  UDUPI

VERIFICATION
|, the Deponent above named, do hereby verify the contents of the above

affidavit to be true to the best of my knowledge, and no part of it is false and

nothing material has been conceaiad therefrom.

Verified at W//Léon this 27 day of ..... NO"QLMW(}JZ 2021.

M. UPENDRA pf &
"CNDRA NAYAKH:
ADVOCATE & \oTary pggﬂtt:w'

Nezr Hotey
g/cqlol:i!! Navedy, s, Krishna Building
Roay, YUBUPI - 576 101
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Annexure — A

PROCEEDINGS OF THE 19™ MEETING OF THE UDUPI DISTRICT COASTAL
ZONE MANAGEMENT COMMITTEE HELD ON 07.04.2017

Present:
1 Deputy Commissioner, Udupli District cum President, Udupl District
Coastal Zone Management Committee.
2. Chlef Executive Officer, Udupl Zilla Panchayath, Member, Udupi
District Coastal Zone Management Committee.
=}, On behalf of Fisheries Senlor Assistant Director, Udupi, Member,
Udupl District Coastal Zone Management Committee.
4. On behalf of Environment Officer, Karnataka State Pollution Control
Board Manipal, Member, Udupl District Coastal Zone Management
Committeé.
5% Commissioner, Udupl Urban Development Authority, Udupi cum
Member, Udupi District Coastal Zone Management Committee,
Udupi.
6. Srl S. Janardhana, “Vishwachethana”, Shivarama Karantha Road,
Maravanthe, Kundapura Taluk, and Member, Udupi District Coastal
Zone Management Committee, Udupl.
74 Sri Shekhara Chatrabettu, S/o Madhava Marakala, “Madhava Kripa”,
Beejadi, Koteshwara Post, Kundapura Taluk, and Member, Udupl
™ District Coastal Zone Management Committee, Udupl District.
8. Smt. Catherine Rodrigues, /o Late John Rodrigues, John Arch,
Yenagudde Village, Katapady Post, Udupi Taluk, and Member,
Member, Udupi District Coastal Zone Management Committee.
9. Regional Director (Environment), Udupi, Member Secretary, Udupi
District Coastal Zone Management Committee.
Absent:

1. Senlor Geologist, Mines and Geology Department, Udupi, Member, Udupi
District Coastal Zone Management Committee.

2. Commissioner, Udupl City Munlicipality, Udupi cum Member, District
Coastal Zone Management Commi_tteg, Udupi.

y\\)@} Anuraj K., B.Com., LLB. 3
‘ \ i ‘ ......
\% Advocale

Building,
or No - 145, Hotel Nalvedya
D:)pp. Canara Bank, Court Road,

UDUPI - 576 101.
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The Regional Director (Environment), Udupl and the Member Secretary
welcomed the President of the District Coastal Zone Management Committee and
all the members present at the meeting The President of the Committee took up

the subject for discussion as below.

5. Regarding building constructed by Hindoostan Marine Industries in
S.No. 193 of Udyavara Village violating The Coastal Regulation Zone
Notification, 2011.

Member Secretary cum Regional Director, Environment, Udupi presented
the below mentioned information in the meeting in connection with Hindoostan

Marine Industries, Udyavara.

Hindoostan Marlpe Industries, Udyavara, have commenced Fish Processing
Unit in the year 2005 without obtaining No Objection Certificate from Coastal
Regulation Zone. In The Coastal Regulation Zone Notlification, 1991, 150 Mtrs.

From the river is the limit of Coastal Regulation Zone.

On 05.07.2012, Hindoostan Marine Industries have submitted application
for No Objection Certificate for Fishmeal Industry, and as per the Approved CZMP,
this area is existing in Coastal Regulation Zone - 1, and since, as per the available

~ documents and Spot Inspection, this was established after 1991, and the said
industry is a clear violation of The Coastal Regulation Zone Notification, 1991,
Endorsement, as per Letter No. PraaNiPa/213/2012-13, dated 05/10/2012, of this

Office, have been issued rejecting the same.

Since no Consent Letter was given by the Environment Officer, Karnataka
Pollution Control Board, as per Coastal Regulation Zone Notification and
correspondence made by the Regional Director (Environment), to continue the Fish
Processing Unit, suit has been filed before the Hon’ble High Court of the State, at
Bengaluru, National Green Tribunal, Chennai, and Karnataka State Environment

Appellate Tribunal, at Bengaluru, Final Order has been passed in all the

-~ y\
W
A\
Anuraj k.. B.Com., LL.B.
= Advocate
Door No - 145, Hotel Naivedya Building,

Opp. Canara Bank, Court Road,
UDUPI - 576 101,

applications.
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It was seen, on 14/02/2017, at the time of Spot Inspection, that building
relating to Hindoostan Marine Industries has been constructed in the development
prohibited area of the Coastal Regulation Zone - 1 till a distance of about 20 Mtrs.

from the High Tide Line of the Udyavara River adjoining S.No.193 of Udyavara

Village within the limits of Udyavara Village, and expansion of Fish Processing Unit

has been made. The building seen at the time of the present Spot Inspection has

been newly extended, and the same is not connected to the aforesald court cases.

Therefore, considering this as a special case of Coastal Regulation Zone Violation,

notice has been issued to the violators on 10/03/2017. The said persons have
replied that they have not constructed any building.

The matter of having made extension of the Fish Processing Unit till the
river, which was found at the time when Spot Inspection was conducted on behalf
of the State High Court, Legal Aid Committee, at Bengaluru, Udupi District Legal

Service Authority, along with a Judge on 10/03/2017, based on complaint of the
public, was presented before the Committee,

In this regard, the Committee resolved to give intimation to the concerned

Panchayath Development Officer to report after removing the building constructed

without No Objection Certificate of the Coastal Regulation Zone, and resolved to

submit the said case to Karnataka State Coastal Zone Management Authority for
further appropriate steps.

6. Regarding building being constructed in S.No. 110 of Udyavara

Village violating The Coastal Regulation Zone Notification, 2011 - Yashasvi
Fishmeal and 0il Company.

Correspondence has been made requesting No Objection Certificate for
establishing Fisherles Industry Unit in lands, bearing S.Nos. 110/4A, 110/15,
110/9C, 110/5B, 110/4B, of Udyavara Village, as per letter, bearing No.
ALN/CR/744-800/2006-07, dated 02.03.2007, of the Tahsildar, Udupi.

M‘:\W ...... :

Anuraj K., B.Com., LLB.

— Advocate \
Door No - 145, Hotel Naivedya Building,
Opp. Canara Bank, Court Road,
UDUPI - 576 101.
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In this background, it has been informed in the letter, bearing No. Kra.Ma.
NIPa/74, 75/2006-07, dated 16.03.2007, of this Office, that the lands, 0.08 acre in
S.No. 110/9C2B, 0.56 acre in 110/5B, 0.20 acre in 110/15, 0.49 acre in 110/4A,

- 0.17 acre in 110/15, 0.19 acre in 110/9C2B,_0.21 acre in 110/5B, and 0.37 acre In
110/21C2BP2, of Udyavara Village, are situated at a distance of 101 Mtrs. from the
High Tide Line of Udyavara River.

Primarily Yashasvi Fishmeal and il Company was commenced in the area
existing outside the Coastal Regulation Zone. Thereafter, it Is seen that the area of
this industry has been expanded.

It was seen at the time when Spot Inspection of Coastal Regulation Zone in
the limits of Udyavara Vi)lage of Udupi Taluk was being conducted, on 14/02/2017,
that building relating to Yashasvj Fishmeal and Oild Company has been constructed
in the development prohibited area of the Coastal Regulation Zone - 1 adjoining
the High Tide Line of the Udyavara River adjoining S.No.110 of Udyavara Village.
This is violation of Coastal Regulation Zone Notification. In this regard, notice has
been issued to the violators on 10/03/2017.

However, they have replied that they have not violated the Coastal
\Regulatlon Zone Notification by constructing any building. The said matter was
presented before the Committee.

In this regard, the Committee resolved to give intimation to the concerned
Panchayath Development Officer to report after removing the building constructed
without No Objection Certificate of the Coastal Regulation Zone, and resolved to
submit the said case to Karnataka State Coastal Zone Management Authority for

- 5

Anuraj K., s.com. LLE.
Advocate
45, Hotel Naivedya Bullding,

further appropriate steps.
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PP UDUPI - 576 101.

D FISHERIES
DEPUTY UDUPI



4 .

-5-

“3. Regarding request for No Objection Certificate in 0.20 acre area of

government land in S.N0.292 of Kodi Kasba Area to implement 24X7 Water
Supply Project (Over Head Tank) to Kundapura Town in ADB assisted
KIUWMIP-Tranche-2.

The Chief Officer, Town Municipality, Kundapura, has submitted application
to this office for construction of Over Head Tank in S.No.294/3P2 of Kundapura
Kasba Village. As per the Proceedings of the meeting of the District Coastal
Regulation Zone Management Committee held on 01/07/2016, the said application
and Proposal for OHT 4 Lakh Litre Storage Capacity have been submitted to
Karnataka State Coastal Zone Regulation Authority.

However, the Chief Officer, Town Municipality, Kundapura, has submitted
‘appllcatlon for permissign to construct Overhead Water Tank Unit In 0.20 acre of
government land in S.No.292 of Kundapura Kasba Village, since suit has been
registered in Kundapura Court regarding 0.21 acre of S.No.294/3P2 and proposal
for construction of Overhead Water Tank Unit in the said land has been dropped.

The Member Secretary presented regarding this before the Committee.

This area come within CRZ-III, and as per Para 8(I)III CRZ-III A (lii) (1) of
The Coastal-Regulation Zone Notification, 2011, there is scope for construction of

Overhead Water Storage Unit. The Committee unanimously agreed in this regard

“that priority shall be given for water facilities in places of residence so that it would

be convenient for the public by this Project, and it was resolved to recommend the

saild application to Karnataka State Coastal Regulation Zone Management
Authority.
S| Letter Name and
No. Letter No. of this Office Receipt Address of Subject Remark
— Date the Applicant
1 2 3 4 5 6
1 PraaNiPa/NiPa/157/2016 22/03/2017 Chief Officer, For May be
-17 Town construction submitted to
Municipality, of Overhead Karnataka
Kundapura Water State Coastal
Storage Unit, Zone
Kundapura Management
Kasba Village Authority.
CRZ-III is at
a distance of
85 meters
from the High
Tide Line of
the sea
Anuraj K., 8com,LL8. 6

Advocate

&f’\ 393‘\
\‘%\\\ Door No - 145, Hotel Naivedya Building,
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Since there were no any other matters, at the end, the meeting was
concluded on the Member Secretary giving Vote of Thanks to the President and all

the Members present at the meeting.

Sd./-
President,
Udupi District
Coastal Zone Management Committee

Translated from Kannada to English by: ‘c}
\ P
%\\\
\

Anuraj K., 8.com. LLB.
= Advocate
Door No - 1457 Hotel Naivedya Building,
. Opp. Canara Bank, Court Road,
- UDUPI - 576 101.
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RICT COASTAL

o | PROCEEDINGS OF THE 26™ MEETING OF THE UDUPI DIST

ZONE MANAGEMENT COMMITTEE HELD ON 25.01.2018

Present:
1 Deputy Commissioner, Udupl District cum President, Udupi District
Coastal Zone Management Committee, Udupl District.
2. On behalf of Senior Geologist, Mine and Geology Department, Udupli,
Member, Udupi District Coastal Zone Management Committee.
s}, Fisheries Senior Assistant Director, Udupi, Member, Udupi District
Coastal Zone Management Committee.
4. Environment Officer, Karnataka State Pollution Control Board
Manipal, Member, Udupl District Coastal Zone Management
Committee.
S. Commissic;ner, Udupi Urban Development Authority, Udupi cum
Member, Udupi District Coastal Zone Management Committee,
Udupi.
6. Sri S. Janardhana, “Vishwachethana”, Shivarama Karantha Road,
Maravanthe, Kundapura Taluk, and Member, Udupi District Coastal
Zone Management Committee, Udupi.
7. Sri Shekhara Chatrabettu, S/o Madhava Marakala, "Madhava Kripa“,
Beejadi, Koteshwara Post, Kundapura Taluk, and Member, Udupi
District Coastal Zone Management Committee, Udupi District.
- 8. Smt. Catherine Rodrigues, D/o Late John Rodrigues, John Arch,
Yenagudde Village, Katapady Post, Udupi Taluk, and Member,
Member, Udupi District Coastal Zone Management Committee.
O Regional Director (Environment), Udupi, Member Secretary, Udupi
District Coastal Zone Management Committee.
Absent:

1. Chief Executive Officer, Udupi Zilla Panchayath, Member, Udupi District
Coastal Zone Management Committee.

2. Commissioner, Udupi City Municipality, Udupi cum Member, District
Coastal Zone Management Committee, Udupi.

o
2
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The Regional Director (Environment), Udupi and the Member Secretary
welcomed the President of the District Coastal Zone Management Committee and
all the members present at the meeting. The President of the Committee took up

the subject for discussion as below,

Index 1. Regarding Case of Violation of Coastal Regulation Zone
Notification, 2011.
Regarding construction of Waste Water Disposal Unit (ETP) made by
M/s Unity Fishmeal and Oil Company, Pithrody, Udyavara in S.No.240/1A1
of Udyavara Village, Udupi Taluk, violating Coastal Regulation Zone
Notification. = " i

Secretary to the Government, Forest, Ecology and Environment Department
has informed to submit recent stage report regarding construction of building made
by M/s Unity Fishmeal and Oil Company, in S.No.240/1A1 of Udyavara Village,
Udupli Taluk, violating Coastal Regulation Zone Notification.

Accordingly, when Spot Inspection was conducted, Fish Industry Unit of M/s
Unity Fishmeal and Oil Company is situated at a distance of 180 Mtrs. from the
High Tide Line of the River, as per Coastal Regulation Zone Notification and Coastal
“Zone Management Plan (CZMP), and is situated outside the limits of Coastal
Regulation Zone. However, the Waste Water Disposal Unit (ETP) connected to the
Fish Industry Unit of M/s Unity Fishmeal and Oil Company has been constructed at
a distance of aboutr 60 Mtrs. From the High Tide Line of the river, in S.No.193 of
Udyavara Village. The said Waste Water Disposal Unit is coming within Category-I
of the Coastal Regulation Zone, and is a violation of The Coastal Regulation Zone

Notification, 2011. This matter was presented before the Committee.

In this regard, the Committee indicated to consider the said case as a case

of violation and to submit report to Karnataka State Coastal Zone Management
Authority for taking further appropriate action.
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Since there were no any other matters, at the end, the meeting was
concluded on the Member Secretary giving Vote of Thanks to the President and all

the Members present at the meeting.

Sd./-
President,
Udupl District
Coastal Zone Management Committee

Translated from Kannada to Enqlish by: °)
)
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No FEE 188 CRZ 2017- e e S DR S ““Date; 15 03:2018
Duechoh under Sechon gf the St nteahon)uAﬁtr 1986

~' dimr ‘o ooty .«,M“;- 5 ‘:.; : Hr, \,..,a,’g..r SNEYEY :-2

.gere&sl the me.istry ongnvuonment and Forasts;: Govemment of Indla have
xssued CRZ Notification No. S.0.-19(E) dated: 6thJanuary 2011 with a view to ensure
hV‘?]_-\hOOd security; to-the fisher communities and ‘other local communities, living in
~the ‘coastal--areas, and -to- conserve - and -protect - coastal stretches, 'its unique
env;ronment and its marine - area, under sub-section (1) and clause (v) of sub-section

‘ :r (Q}‘»'pf—éero“ n 3 of the Environment (1 (Protecuon) Act, 1986 read with clause (d) of sub-
- orule: @) of rule 5 of the: E.nvrronment (Protectxon) Rules 1986 = ot

uZ‘;‘Véher Gab, all pIOJects attractmg ttus notlncatron requue npmerrCRZ Clearance from
‘the, qoncerned regulatory authonty 1 e, Kamataka State Coastal iZone Management
Authonty St RS A T
3. cﬁlhereas certam act1v1t1es are prohlbrted within the Coastal Regulatxon Zone (CRZ)
__as per. para 3 of the CRZ Notification 2011,

Whereas, the Reglqnal Drrector (Env) Udupx, reported that you have taken up
- expansion! of Fish'F focessing Unit and established Et'fluent Tredtment Plant (E]"P) in
Sy No:193. ondy vara Village' up to 20mts: from the High Tide'Line- of Udyavara
River in CRZ area, wluch is CRZ I area, where in the above actrvrty i5"prohibited

3 /e by vrolaungﬂle provrslons of CRZ notification 2011 as per para 3 (i), 3(iii).
h

ereas, the District Coastal Zone Management Committee in its meeting held on
07.04.2017 *has'considéred it as a violation of the provisions of CRZ Notification
2011.+ Further, DCZ{MO had'recommended the proposal to KSCZMA for necessary

> actlon PR N y
6. Whereas the Kamataka State Coastal Zone Management Authority has Consrdered
this ‘matter during its meeting held on 25.07.2017 and the" Authorrty has- dedded
that it is a clear violation of the provmlons of CRZ notification 2011} as: pef para 8(1)
3(iii) and 8 I CRZ I(i). Hence decided to issue Notice'of Proposed Directions (NPD)

for the vrolabon ‘under sechon 5 of Envrronment (Protection) Act,’ 1986" redd ‘wiith

Rule 4 of the Envrronment (Protection) Rule, 1986.

7 Whereas, as per- the deqswn of the Authonty, the NPD under. .section 5 of the
“Environhent (Proteetion) Act, 1986 was msued to; ) yOU on 18 09 2017 with-adirection

to :-iubrmt reply within 15 days D e e s




o he' Authority during the meeting held on 15.02:2018 has Pmsedpth;:
BipTiee, _\rephes given by you and concluded that you h3ve undertaken the expansi 9f 19
0 Protedsing Unit-and established Bffltent Treaﬁhent Plant in' GRZ’ are”a ere in
.~ such'activity is & prohibited.activity as para 3 (f) g 3(iii) . of CRZ_nohﬁcaeon 2011,
Hence the; +Authority, decided ito'/confirin  the iplkosed - directions’ “{sgietdt” tinder
section § of Environment; (Protection) Act,'1986'in ggreise of the powers delegated
to the. Autherity-vide order Tio.! SO679(E) dated' 1%*March 2017 of MOEF & CC

: Govemfntm%! India.

; ._Drrechoh

Wherefore, you,—Srl M.KTBalra} Propnetor“M/s”Hinﬂuatan Marme Industnes
D. No. 1242 A, Fishing Industrial area, Udyavara 574 118 is hereby directed under
the provisions 'of Section S’Ofth@‘Ehhrbnment (Protébhon) Act, 1986, to demolish the
portion ‘of the-said ‘Fish pfocessifg init and the entire ETP which are constructed
within .CRZ area i.e.; within 100 mts from the HTL of Udyavara river'in Sy. No. 193

of Udyavara vrllage, immediately.
: Compliance: report on the above directlon shall be ﬁled before the Authority -on
or before 30 days froni"the gqt,e;;qf recerpt of thxs duectlon, falhng wluch the Authonr)

will be constrqm X

g Member: Secretary KSCZMA,
' Forest Ecology & Environment Department.

To, A e
SnMK Balra] Propnetor, A S
M/s Hmdustan Marine; ,lndustnes, S
D, No 12—42A\ Flshmglndustnal area, [
Udyavara574 118 A L

Copy to:-
L. The' Deputy Comxmsswner, Udupx Drstnct & Chamnan DCZMC Udupu for
" information and necessary-action.

\ M The Regional Director (Env) Udupr w1th a du'ectxon to’ demarcate thé CRZ aréa
mdlcatjng ithe istructures’which: arerconstructed inlvlolatlon of CRZ' Nohﬁcatlon

\ to'ena é&‘he acaupier:to reiove 'the structure within:15 days-time-and ‘to file a
|- —i-—casedinsjurisdietional-court ‘as-per-the Settion*19 of ‘the-Environmerit (Protection)
‘-, Act, 1986 in:casgof non compliance by the occupier and report the compliance.
| e Ahed Membeqqﬁﬂgmtarwm}(amamka‘,'Statewfollnuoﬁ’*feoﬁﬁ'dl' BEHFA 6 take
“immediate action. to with dfaw the CFE/CFO issted to M/ s Hindustan'Marine

‘Industries,, D. No, ’12-42 A, Fishing Industrial area, Udyavara 574 118.
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: Dire_ction undg»Sgction 5 of the Environment (Protection Act, 1986

1 _Whereas, the Ministry of Environment and Forests, Government of India have
l._ssue_!d CRZ Notification No. S.0. 19(E) dated 6t January 2011 with a view to ensure
livelihood security to the fisher communities and other local communities, living in
the coastal areas, to conserve and protect coastal stretches, its unique environment
and its marine area, under sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of
rule 5 of the Environment (Protection) Rules, 1986,

2, Wher"ea_s,? all projects attracting this notification require prior CRZ Clearance from
the concerned regulatory authority i.e., Karnataka State Coastal Zone Management
Authority. :

3 Whereas, :certain activities are prohibited within the Coastal Regulation Zone (CRZ)
. as perpara 3 of the CRZ Notification 2011,

4. Whereas, the Regional Director (Env) Udupi, in-his letter dated 12.05.2017 has
stated that you have undertaken expansion of the fish processing plant in Sy. No.
110 adjacent to the High Tide Line (HTL) of the Udyavara river in CRZ - I arca
where in the above activity is prohibited there by violating the provisions of CRZ
notification 2011 as per para 3 (i), 3(iii).

Whereas, the Digtrigt Coastal Zone Management Committee in its meeting held on
07.04.2017 has considered it as a violation of the provisions of CRZ Notification
2011.  Further, DCZMC had recommended the proposal to KSCZMA for necessary

action.
Whereas, the Karnataka State Coastal Zone Management Authority have considered
this matter during the meeting held on 25.07.2017 and the Authority has observed
that it is a violation of CRZ Notification 2011 as per para 3(i), 3(iii) and 8 I CRZ I (i)
Hence, decided toissue Notice of Proposed Directions (NPD) for violation under
section 5 of Environment (Protection) Act, 1986 read with Rule 4 of the Environment
(Protection) Rule, 1986. , Oy ;
Whereas, a3 per-the decisiorof- the—Authorily, the NPD-under-sectioni 5 of
Environment (Protection) Act, 1986 was issued to you on 14.09.2017 with a direction
to submit reply within 15 days.
8. Whgr,eé@;yéyg',havq',.sy,.bn_ﬁ_tteéA;t,l_1gmr_e?_ly‘_,.9’& 09.10.2017, stating ‘that you have
. established Fish Processing Unit after obtaining riecessary permissions from the
_competent Authority and denied that the Sy. No. 110/9c2b, 110/5b, 110/15, 110/4a,
. 110/15, 110/9¢2b, 110/5b, 110/2c2bp2 of Udyavara.Village, Udypi-—Flk fik,
within Coastal Regulation Zone, even if the said areas fall within ; ng,*mnzﬁ\\\\

be classified as CRZ 1.
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9. Whereas, the Authority during the meeting held on 15.02.2018 ‘has pe‘l;‘::’\e:lf :};\e
replies given by you and concluded that you have undertaken the expama 3() and
Fish Processing Unit in CRZ area which is a prohibited activity as per Por roposed
3(iii) CRZ nokificaion 2011 Hence the Authority decided to-confir? %56 in
directions issued under section 5 of the Environment (Pmtemon) ACtIdated ot
exercise of the powers delegated to the Authority vide order no. 5.0.679(E)
March 2017 of MOEF & CC Government of India. '

Direction

* Wherefore,'you; the proprietor M/s Yashaswi Fish Meal & Oil Company NO;:-
184B, Post Pithrody, Udyavara, Udupi - 574118 is hereby directed und'er e
provisions of Section 5 of the Environment (Protection) Act, 1986, to demolish the
portion of the said Fish processing unit which is constructed within 100 mis from t}\e
HTL of Udyavara river in Sy. no. 110/9c2b, 110/5b, 110/15, 110/4a, 110/15, 110/9<2b,
110/5b; 110/2c2bp2 of Udyavara Village immediately. _ .

Compliance report on'the above direction shall be filed before the Authority on
or before 30 days from the date of receipt of this direction, failing which the Authority
will be constrained to initiate legal action as in accordance with law. Non-compli:mc.e to
the direction is an offence punishable under section 15 of the Environment (Protection)
Act, 1986. _ ,

(Vijay Kumiar)
Member Secretary, KSCZMA,
.- Forest, Ecology & Environment Department.
To, > - i ]
The proprietor, :
M/s Yashaswi Fish Meal & Oil Company.,
9-184B, Post Pithrody, Udyavara,

Udupi - 574118.

Copy to:-" e S S 3 e .

1. Deputy Commissioner, Udupi District & Chairman, DCZMC, Udupi for
information and necessary action. :
The Regional Director (Env) ; Udupi with a direction to demarcate the CRZ acea
indicating the structures which are constructed in violation of CRZ Notification
to enable the occupier to remove the structure within 15-days time and to file a
case in jurisdictional court as per the Section 19 of the Environment (Protection)
Act, 1986 in case of non compliance by the occupier and Teport the compliance:

3. The Member Secretary, Karnataka State Pollution Control Board to take

' immediate action to with draw the CFE/CFO issued to M/s Yashaswi Fish

Meal & Oil Company., 9-184B, Post Pithrody, Udyavara, Udupi - 574118.

/ -
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No. FEE 02 CRZ 2018 . Date:12.06.2018

I

Direction under Section 5 of the nvironment (Protection) Act, 1950

1k

IS

Wlhereas, the Ministry of Environment and Forests, Govérnment of India have
issued CRZ Notification No. S.0. 19(E) dated 6' January 2011 with a view to cnsure
livelihood security to the fisher cornmunities and other local communities, living in
the -coastal: areas, and to ‘conserve and protect coastal stretches, its unique

- environment and its marine area, under sub-section (1) and clause (¥) of sub-scclion

(2) of section 3 of the Environment (Prot:ction) Act, 1986 read with clause (e
rule (3) of rule 5 of the Environment (Protection) Rules, 1986.

Whereas, all projects attracting this notification require prior CRZ Clearance from

the concerned regnlatory authority, i.c., Karnataka State Coastal Zone Management
Authority ¥

. Whereas, certain activities are prohibited within the Coastal Regulation Zone (CR7)

as per para 53(1),3(iii) and 8 I CRZ 1 (i) of the CRZ Notification 2011.

Whereas, the Regional Director (Env). Udupi, in his letter dated 0212 2017 has
stated that you have established Fish Processing Unit in Sy. No. 240/ 1A1, Pithrody,
Udyavara, Udupi which is 180m beyond the HTL. of river and you have established
the Effluent Treatrent Plant (ETP) which is 60m from the High Tide l.ine (HTL) of

the Udyavara river in CRZ - | area, there by violated the praovisions of the CRZ
Notification 2011.

Whereas, the District Coastal Zone Management Committee has considered this
activity as the violation of CR7 Notificalion 2011 in its meeting held on 25.01.2018
and had recommended to KSCZMA for taking necessary action

Mereas, the Karnataka State Coastal Zone Managemeil Authority has examined
this matter-during: its meeting held on 15.02.2018 and has observed that you have

~established ETP in CRZ -[ area by violating the provisions of the CRZ Nolilication

as it is a prohibited activity as per para 3 (i), 3 (iii) and 81 CRZ 1(i). Hence, the
Authority- has decided to give Notice of Proposed Directions (NI’D) for demolition
of the ETP under section 5 of the Environinent (Protection) Act, 1986 Read with Rule
4 of the Environment (Protection) Rule 1936

Whereas, as pér the decision of the Authority, the NPD under section 5 of the
Environment (Protection) Act, 1986 was issued to you on 15.03.2018 with a direction

_to submit reply within 15 days. But you have not submitted the replies within the

stipulated time given.

Whereas, the Authority during the meeting held on 27.04.2018 has examined this
matter and concluded that this activity is a clear violation of the Nolification as per
para 3(iii), hence decided to confirm the proposed directions issued under section 5
~f Environment (Protection) Act, 1986 in exercisgofHTpowg
Autnority .. vdan no. S.O. 679(E) Ja \’l’f’M'a;ch\Qj 7 wf MoER & CC
“avernment of India. G I
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Direction

: , ; N il Com any,
Wherefore, you, Managing partner M/s Unity Fish Meal T».O:mvisioLS b
Pithrody, Udyavara, Udupi - 374118 i hereby directed under the |

ish the Effluent
Section 5 of the Environment (Protection) Act, 1986, (o demolish th

: . : the H1I.
Treatment Plant (ETP), which was constructed in CRZ area i.e., 60 mts from

. o a 3 (iii)
of Udyavara river in « Y. No. 240/1A1 of Pithrody Udyavar in violation of par
of CRZ Notification 2011, R

Compliance report on the above direction shall be filed lu"!'m'v-lhv /\Lntlworllt)'_f;l'\
or before 30 days from the date of receipt of his direction, failing wliich the Aut mnv \
will be constrained to. injtiate -necess;'n'_yf"_ action in-accordance with the lfw. .Nyn‘r
compliance to the diroction js an offence punishable under section 15 of (he

Environment {Protection) Act, 1986
!L‘-
: (1 ijjay Kumar)

Member Sccretary, KSCZN A,
I'orest, Leology & Invironment Department

To,

Managing Partner, H

M/s Unity Fish Méal & Ol Company., 2
Pithrody, Udyavara,

‘Udupi - 574118,

Copy to:-

1. The Deputy Commissioner, Udy
~ information and neceséax{y-la‘ctipn. , -
2. The Regional Director (En\:/)‘}-'deipi with a direction to serve this direction to the

occupier and also dgmarcaté"’,thgﬁCRZ{ area i ;

; : ndicatingbhe sh'uctqrgs whicli are
constructed in violation of CRZ Notific; occupier to remove (he

ation to cnable (he
in jurisdictional eoupt as per the

Pi District & Chairman, DCZMC, Udupi for

Structure within 15 days tirte and to file 5 case
Section 19 of the Environment '(Protc;‘.ion) Act, 1986,
3. The Member Sccretary,,; Karnataka ‘State "Pollution Control Board to take
2 immediate action to with draw the C5Q issued t()i‘f\./lan:\g;im_( Partner, M/ Unity
Fish Meal & O4) Company., Pithrody, Jdyavara, Udupi - 574718,

£PUTY DIRE <0F—. SHERIES
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